
REFERENCE  IN THE HIGH COURT  ON WEDNESDAY, 30TH MARCH  
1960 ON THE DEATH OF DEWAN  BAHADUR  P. B. SHINGNE.

The Hon'ble the Chief Justice :

M r.  Ad v o c a t e  Ge n e r a l ,  Mr.  Go v e r n m e n t  Pl e a d e r  Pr e s i d e n t  of  the  

Inc o r p o r a t e d  Law  So c i e t y  an d  mem b e r s  of  the  Ba r.

W e  ha v e  me t  th i s  mo r n i n g  to  mo u r n  the  los s  of  a  gre a t  law y e r  of  

th i s  Co u r t  M r.  P.B.  Sh i n g n e .  I  di d  no t  ha v e  the  pl e a s u r e  of  kno w i n g  Mr.  

Sh i n g n e  pe r s o n a l l y ,  bu t  wh e n  I  cam e  to  th i s  Hi g h  Co u r t  ye a r s  ag o  as  a  

yo u n g  As s i s t a n c e  Ju d g e  un d e r  tra i n i n g ,  I ha d  se e n  him  ar g u e  som e  cr i m i n a l  

ap p e a l s .  Th e  fo r e c e f u l n e s s  an d  the  ten a c i t y  wi t h  wh i c h  he  pu t  fo r w a r d  the  

ca s e  fo r  the  pr o s e c u t i o n  ma d e  a  con s i d e r a b l e  di f f e r e n c e  in  the  ve r d i c t s  

wh i c h  we r e  fin a l l y  de l i v e r e d  in  tho s e  ca s e s .

M r.  Sh i n g n e  joi n e d  the  Ba r  in  1903 .  He  so o n  de v e l o p e d  a  ve r y  

la r g e  pra c t i c e ,  pa r t i c u l a r l y  on  the  Cr i m i n a l  Si d e  an d  he  wa s  kn o w n  as  on e  of  

the  gr e a t e s t  cr i m i n a l  law y e r s  wh o  ha v e  pra c t i s e d  in  th i s  Co u r t .  In  192 6  he  

wa s  ap p o i n t e d  as  Go v e r n m e n t  Pl e a d e r .  He  di s c h a r g e d  hi s  du t i e s  wi t h  su c h  

co n s i d e r a b l e  ab i l i t y  tha t  he  wa s  co n t i n u e d  in  tha t  po s t  fo r  an  un u s u a l l y  lon g  

pe r i o d  of  12  ye a r s .  He  al s o  se r v e d  as  a  Ju d g e  of  th i s  Hi g h  Co u r t  fo r  

som e t i m e  in  193 3 .

M r.  Sh i n g n e ' s  ac t i v i t i e s  we r e  no t  co n f i n e d  to  law  al o n e .  He  wa s  

co n n e c t e d  wi t h  se v e r a l  ed u c a t i o n a l  ins t i t u t i o n s .  He  wa s  the  fou n d e r  of  the  

Ar y a n  Ed u c a t i o n  So c i e t y ,  wh i c h  So c i e t y  he  se r v e d  fo r  a  ve r y  lon g  pe r i o d  

an d  in  di f f e r e n t  ca p a c i t i e s .  He  wa s  al s o  on e  of  the  fou n d e r s  of  the  Po o n a  

Law  Co l l e g e .  He  wa s  al s o  con n e c t e d  wi t h   ma n y  ot h e r  ed u c a t i o n a l  an d  



ch a r i t a b l e  ins t i t u t i o n s .

M r.  Sh i n g n e  wa s  a  po p u l a r  an d  res p e c t e d  mem b e r  of  the  Ba r  

an d  in  him  th i s  Hi g h  Co u r t  ha s  los t  a  gr e a t  an d  di s t i n g u i s h e d  law y e r .  On  

be h a l f  of  my  co l l e a g u e s  an d  my s e l f ,  we  ex t e n d  to  hi s  fam i l y  ou r  he a r t- fe l t  

sym p a t h y  in  the i r  br e a v e m e n t .



TH E  AD V O C A T E  GE N E R A L ,  MR.  H.  M.  SE E R V A I  :

My  Lo r d ,  on  be h a l f  of  the  Ba r  I  de s i r e  to  as s o c i a t e  my s e l f  wi t h  

the  ob s e r v a t i o n s  wh i c h  ha v e  fa l l e n  from  my  Lo r d  the  Ch i e f  Ju s t i c e .  By  a  

cu r i o u s  co i n c i d e n c e ,  the  fir s t  ap p e a r a n c e  I ha d  in  th i s  Co u r t  wa s   be f o r e  Mr.  

Sh i n g n e  as  a  Ju d g e  ta k i n g  adm i s s i o n s  of  fi r s t  ap p e a l s  an d  ra r e l y  ha v e  I  

sp e n t  a  pl e a s a n t e r  da y  in  the  Co u r t  tha n  I  di d  wi t h  him  tha t  da y .  I  wa t c h e d  

him  di s p o s e  of  adm i s s i o n s  wi t h  a  su r e  tou c h .  Fa c t s  an d  da t e s ,  st a t u t o r y  an d  

ca s e  law,  cam e  to  him  wi t h  ef f o r t l e s s  ea s e .  On e  th i n g  wh i c h  im p r e s s e d  me  

mo s t  wa s  the  pa t e r n a l  ki n d l i n e s s  wh i c h  he  sh o w e d  to  al l  mem b e r s  of  the  

Ba r .  He  wo u l d  sa y  to  an  ad v o c a t e  : “Th i s  is  no t  go o d  en o u g h ,  bu t  if  yo u  ca n  

fin d  an  au t h o r i t y  fo r  a  pr o p o s i t i o n  lik e  th i s  or  som e t h i n g  ev e n  ne a r  it,  I  wi l l  

adm i t  the  ap p e a l .  I wi l l  pu t  the  ma t t e r  do w n  to  the  bo t t o m  of  the  bo a r d .  Go  to  

the  lib r a r y  an d  se e  wh e t h e r  yo u  can  ge t  the  au t h o r i t y .”  Th i s  Co u r t  Ro o m  

wi t n e s s e d  an  inc i d e n t  wh i c h  sh o w e d  to  us  al l  ho w  fin d  wa s  the  ch a r a c t e r  he  

po s s e s s e d  as  a  Ju d g e .  He  pr e s i d e d  ov e r  a  Se s s i o n s  ca s e  an d  a  mem b e r  of  

the  Ba r  wa s  pe r s o n a l l y  ins u l t i n g  to  him.  Bu t  hi s  vo i c e  wa s  no t  ra i s e d ,  no r  di d  

hi s  loo k  sh o w  the  sl i g h t e s t  an g e r ,  an d  wh e n  the  cou n s e l  ap o l o g i s e d  at  the  

en d ,  he  sa i d  qu i e t l y :  ''F o r g e t  al l  ab o u t  it.  I  ha v e  fo r g o t t e n  al l  ab o u t  it.  Bu t  le t  

me  sa y  on e  th i n g  fo r  yo u r  ow n  ad v a n t a g e .  Ev e r y t h i n g  is  to  be  ga i n e d  in  th i s  

Co u r t  by  bu i l d i n g  up  a  re p u t a t i o n  an d  ev e r y t h i n g  is  to  be  los t  by  los i n g  

tem p e r .”  Bu t  wh e n  the  sam e  co u n s e l  pr o c e e d e d  to  vio l a t e  the  pro v i s i o n s  of  
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th e  Ev i d e n c e  Ac t  he  sa i d  : ''I  ca n  ov e r l o o k  ev e r y t h i n g  sa i d  ag a i n s t  my s e l f ,  



bu t  I  can n o t  al l o w  the  Ev i d e n c e  Ac t  to  be  vi o l a t e d .  ''   Th e n  the  ma t t e r  wa s  

rep o r t e d  to  the  Ad v o c a t e  Ge n e r a l  an d  wh e n   Si r  Jam s h e d j i  Ka n g a  ap p e a r e d  

an d  ex p r e s s e d  re g r e t ,  Mr.  Sh i n g n e  sa i d  :  ''Yo u  kn o w  my  na t u r e ,  Si r  

Jam s h e d j i ' '  an d  Si r  Jam s h e d j i  sa i d  ''Ye s ' '  an d  sa t  do w n .  Th e  wh o l e  ep i s o d e  

tau g h t  us,  me m b e r s  of  the  ba r,  tha t  we  ha d  in  ou r  Co u r t s  law y e r s  wh o  pu t  

jus t i c e  fi r s t  an d  the i r  ow n  fee l i n g s  af t e r w a r d s .  He  ma d e  a  fo rm i d a b l e  

ad v o c a t e  an d  th i s  Co u r t  po s s e s s e d  a  fo rm i d a b l e  com b i n a t i o n  of  law  of f i c e r s  

wh e n  Si r  Jam s h e d j i  Ka n g a  wa s  Ad v o c a t e  Ge n e r a l  an d  Mr.  Sh i n g n e  wa s  

Go v e r n m e n t  Pl e a d e r .  He  tou c h e d  lif e  at  ma n y  po i n t s .  He  ta l k e d  to  us  in  the  

Ba r  Li b r a r y ,  to  yo u n g  me n  wh o  ha d  no  cla i m  on  hi s  fr i e n d s h i p ,  wi t h  ea s e  

an d  fam i l i a r i t y  an d  on e  cou l d  se e  how  de e p l y  se n s i t i v e  he  wa s  to  ki n d l i n e s s  

in  ot h e r s .  He  me n t i o n e d  to  me  tha t  on  the  las t  da y  of  hi s  re t i r e m e n t  as  

Go v e r n m e n t  Pl e a d e r ,  he  wa s  si t t i n g  in  hi s  ch a m b e r ,  wh e n  the r e  ha p p e n e d  

to  wa l k  in  Mr.  Ju s t i c e  Br o o m f i e l d  an d  Mr.  Ju s t i c e  Ma c k l i n .  He  sa i d  to  the m  : 

''W h y  di d  yo u  no t  se n d  fo r  me?' '  ''N o ' '  cam e  the  re p l y  ''W e  ha v e  com e  to  bi d  

yo u  go o d- by e.  W h e n  yo u  ce a s e  to  be  the  Go v e r n m e n t  Pl e a d e r   lan d m a r k  

wi l l  ha v e  di s a p p e a r e d  fro m  the  Bom b a y  Hi g h  co u r t . ' '

O n e  th i n g  mo r e .  On e  of  yo u r  Lo r d s h i p ' s  co l l e a g u e s  me t  Ch i e f  

Ju s t i c e  Be a u m o n t  in  195 3  an d  Si r  Jo h n  Be a u m o n t  wa s  ins i s t e n t  tha t  he  ha d  

lea r n t  cr i m i n a l  law  fro m  Dew a n  Ba h a d u r  Sh i n g n e .  It  wa s  a  hi g h  tri b u t e ,  
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com i n g  fro m  Ch i e f  Ju s t i c e  Be a u m o n t ,  an d  I  fee l  tha t  no  ma n  at  the  Ba r  

de s e r v e d  it  be t t e r .  

It  is  sa i d  of  se v e r a l  me n  tha t  wh e n  the y  di e  the y  lea v e  the i r  



we a l t h  an d  se c u r i t i e s  an d  pr o p e r t i e s  to  ot h e r s .  Bu t  Mr.  Sh i n g n e  ba n k e d  hi s  

we a l t h  in  the  he a r t s  of  hi s  fr i e n d s  an d  the y  wi l l  ch e r i s h  hi s  me m o r y  til l  the i r  

ow n  he a r t s  ar e  st i l l .



THE GOVERNMENT  PLEADER  MR. CHANDRACHUD  :

My  Lo r d s ,

I as s o c i a t e  my s e l f  wi t h  the  se n t i m e n t s  ex p r e s s e d  by  My  Lo r d  the  

Ch i e f  Ju s t i c e  an d  by  the  lea r n e d  Ad v o c a t e  Ge n e r a l .  Un f o r t u n a t e l y ,  I  do  no t  

sh a r e  wi t h  the  Ad v o c a t e  Ge n e r a l  the  pr i v i l e g e  of  ha v i n g  kn o w  Mr.  Sh i n g n e  

clo s e l y .

M r.  Sh i n g n e  he l d  the  of f i c e  of  the  Go v e r n m e n t  Pl e a d e r  fo r  we l l  

n i g h  14  ye a r s  wh i c h  is  pe r h a p s  the  lon g e s t  pe r i o d  fo r  wh i c h  a  si n g l e  

ind i v i d u a l  ha s  oc c u p i e d  tha t  of f i c e .  Bu t  wh a t  is  imp o r t a n t  is  no t  tha t  he  dw e l t  

the r e  lon g ,  bu t  tha t  he  di s c h a r g e d  the  du t i e s  of  tha t  of f i c e  wi t h  gr e a t  ab i l i t y ,  

de v o t i o n  an d  di s t i n c t i o n .

M r.  Sh i n g n e  wa s  a  vi r i l e  ad v o c a t e ,  tho u g h  it  is  a  som e w h a t  

di s t u r b i n g  tho u g h t  tha t  at  the  he i g h t  of  hi s  po w e r s  he  wa s  mo r e  fea r e d  tha n  

lov e d  –  tha t  he  wa s  kno w n  mo r e  fo r  the  po w e r f u l  ind i c t m e n t s  wh i c h  he  

de l i v e r e d  tha n  fo r  hi s  fa i r n e s s  as  a  pr o s e c u t o r ,  tho u g h  it  is  a  fa r  cry  fro m  

sa y i n g  tha t  he  wa s  no t  fa i r .  Th a t ,  pe r h a p s ,  is  the  pr i c e  wh i c h  the  law  of f i c e r s  

ha v e  to  pa y ,  fo r  it  is  no t  un o f t e n  tha t  on e  ha s  to  ad v o c a t e  a  ca u s e  wh i c h  is  

af t e r  al l  no t  so  po p u l a r .  

It  is  som e  me a s u r e  of  the  su c c e s s  wh i c h  Mr.  Sh i n g n e  ac h i e v e d  

at  the  Ba r  tha t  hi s  Ch a m b e r  su p p l i e d  a  st e a d y  flo w  of  go o d  ad v o c a t e s  an d  

Ju d g e s  to  th i s  co u r t .  Th o u g h  som e w h a t  ni g g a r d l y  in  hi s  pe r s o n a l  ha b i t s ,  Mr.  

Sh i n g n e  wa s  ge n e r o u s  to  hi s  jun i o r s  wh o m  he  cho s e  wi t h  ca r e  an d  
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en c o u r a g e d  wi t h  di s c e r n m e n t .



Mr.  Sh i n g n e  ha d  a  fla i r  fo r  tea c h i n g ,  ev e n  as  Si r  Di n s h a h  Mu l l a  

ha d .  Ma n y  of  Mr.  Sh i n g n e ' s  st u d e n t s  wh o  ha v e  ac h i e v e d  po s i t i o n s  of  

em i n e n c e  ac k n o w l e d g e  to  th i s  da y  the  de e p  de b t  of  gra t i t u d e  wh i c h  the y  

ow e   to  the i r  ma s t e r  fo r  al l  the  go o d  an d  so u n d  les s o n s  wh i c h  the y  lea r n t  

un d e r  him .  At  al l  tim e s ,  how e v e r ,  Mr.  Sh i n g n e  wa s  a  co n t r o v e r s i a l  fig u r e  

an d  he  ga v e  up  tea c h i n g  fo r  re a s o n s  sim i l a r  to  tho s e  fo r  wh i c h  he  ga v e  up  

ou r  Ba r  Ro o m  –  to  av o i d  co n f l i c t  wi t h  tho s e  tha t  fea r e d  bu t  di d  no t  lov e  him.

In  Mr.  Sh i n g n e ' s  de a t h  we  ha v e  los t  an  alm o s t  leg e n d a r y  fig u r e .  

A  fo r c e f u l  ad v o c a t e ,  a  go o d  an d  imp a r t i a l  Ju d g e ,  an  er u d i t e  tea c h e r  an d  a  

ph i l a n t h r o p i s t  is  no  mo r e .  Hi s  lif e  ha d  ma n y  fac e t s  an d  wh a t e v e r  he  tou c h e d  

he  ad o r n e d ,  the  mo t t o  of  hi s  lif e  be i n g  ''n o t h i n g  is  wo r t h  do i n g  wh i c h  is  no t  

wo r t h  do i n g  we l l . ' '  It  is  sa d  tha t  su c h  a  pi c t u r e s q u e  pe r s o n a l i t y  ha s  be e n  

rem o v e d  from  ou r  mi d s t .  Du r i n g  hi s  lif e,  Mr.  Sh i n g n e  ea r n e d  fam e  an d  

we a l t h  bu t  no t  pe a c e  an d  tho u g h  it  ma y  se e m  iro n i c a l ,  sh a l l  we  pra y ,  My  

Lo r d s ,  tha t  hi s  so u l  ma y  res t  in  pe a c e .



MR.  R. A. GAGRAT  (PRESIDENT  BOMBAY  INCORPORATED  LAW 
SOCIETY  

Th e  cu r t a i n  fa l l s  on  the  lif e  of  ev e r y o n e ,  som e  da y  soo n e r  or  

la t e r .  In  the  ca s e  of  Mr.  Sh i n g n e  it  ha s  fa l l e n  la t e  in  lif e.   Re t i r e m e n t  fo r  a  

lon g  pe r i o d  of  tim e  ma k e s  us  fo r g e t  the  wo r t h  an d  em i n e n c e  of  a  ma n  wh o  

fo r  a  lon g  pe r i o d  oc c u p i e d  a  ve r y  hi g h  pl a c e  in  the  Hi g h  Co u r t  of  Bom b a y .  It  

ha s  no t  be e n  so  in  the  ca s e  of  Mr.  Sh i n g n e .  I  ha d  the  pr i v i l e g e  of  kn o w i n g  

Mr.  Sh i n g n e  wh e n  he  wa s  Go v e r n m e n t  Pl e a d e r ,  the n  fo r  a  sh o r t  tim e  wh e n  

he  ac t e d  as  Ju d g e  an d  the r e a f t e r  as  an  Ad v o c a t e  an d  as  a  fri e n d .  I ca n  on l y  

sa y  tha t  if  on e  th i n g  mo r e  tha n  an y  ot h e r  imp r e s s e d  me,  it  wa s  the  sen s e  of  

hum i l i t y  wh i c h  wa s  ch a r a c t e r i s t i c  of  Mr.  Sh i n g n e .  As  an  ad v o c a t e  he  wa s  a  

firm  an d  ten a c i o u s  fig h t e r ,  as  a  Ju d g e  he  wa s  a  ve r y  co n s i d e r a t e  Jud g e .  As  

a  fr i e n d ,  he  wa s  a  ve r y  lov i n g  pe r s o n a l i t y .  Mr.  Sh i n g n e  reg a r d e d  me m b e r s  

of  ou r  pr o f e s s i o n  wi t h  co n s i d e r a b l e  re g a r d .  I  ha d  the  pr i v i l e g e  of  kn o w i n g  

him  an d  I  ca n  on l y  sa y  tha t  we  ha v e  alw a y s  re g a r d e d  Mr.  Sh i n g n e  as  on e  

wh o  de s e r v e d  the  utm o s t  re s p e c t  from  ou r  pr o f e s s i o n .  On  be h a l f  of  the  La w  

So c i e t y  an d  on  be h a l f  of  the  mem b e r s  of  the  so l i c i t o r s  pr o f e s s i o n  I  joi n  in  

the  tri b u t e  pa i d  to  the  me m o r y  of  la t e  Mr.  Sh i n g n e .  Ma y  hi s  so u l  re s t  in  

pe a c e .


